
 

[Shri Morarji R. Desai.] case did not think 
it necessary to have a Bill on the Statute Book 
because the legal remedies now available are 
considered adequate for the purpose. And 
what the hon. Member said also exactly 
comes in the way of the Government bringing 
in a Bill. If that becomes something which is 
different from the law which is already there 
and which we are now following, then the 
Bill will create more disturbance for marine 
insurers than may be there just now. That is 
why the Government have also to be careful 
and they will, therefore, be very careful and 
have the expression of public opinion on this 
matter. Therefore, Sir, I wel-pome this 
proposition. 

MR. CHAIRMAN:  The question is: 

"That the Bill to codify the law relating 
to marine insurance be circulated for 
eliciting opinion thereon by the 30th 
November,  1959." 

The motion was adopted. 

THE    ORPHANAGES AND    OTHER 
CHARITABLE  HOMES      (SUPERVI-

SION AND CONTROL)  BILL, 1959 

SHW KAILASH BIHARI LALL (Bihar): 
Mr, Chairman, Sir, I beg to jnove: 

"That the Bill to provide for the 
supervision and control of orphanages, 
homes for neglected women or children 
and other like institutions and for matters 
connected therewith be referred to a Joint 
Committee of the Houses consisting of 30 
members; 10 members from this House, 
namely: — 

1. Dr. W. S. Barlingay, 
2. Shri Deokinandan Narayan, 
3. Shrimati  Savitry Devi Nigam, 
4. Shri Ram Sahai, 
5. Shri M. H. Samuel, 
6. Shri D. A. Mirza. 
7. Shri N.  C.  Sekhar, 

 
8. Shri Kamta Singh, 
9. Shri V. Venkataramana, and 10.  

Shri  Kailash Bihari  Lall   (thi 
mover);  and 

20 members from the Lok Sabha." 

MR. CHAIRMAN: Have you takei the 
permission of Shrimati Savitr: Devi Nigam? 

SHRI KAILASH BIHARI LALL: i Yes, 
Sir. Our Party Whip said she ha: j   consented. 

SHRI ABHIMANYU RATH (Orissa): i 
Probably he has given it on her be-|  half. 

DR. R. B. GOUR (Andhra Pradesh): 
Implied consent. 

SHRI KAILASH     BIHARI     LALL: 

"that in order to constitute a meeting of 
the Joint Committee the quorum shall be 
one-third of the total number of members 
of the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committees shall apply with such 
variations and modifications as the 
Chairman may make; 

that the Committee shall make a report 
to this House by the first day of the next 
session; and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the 
said Joint Committee and communicate to 
this House the' names of members to be 
appointed by the Lok Sabha to the Joint 
Committee." 

Sir, I do not want to make a long speech 
because this Bill is not a new one before this 
House. It has a long history and it has been 
there since 1954. On one occasion I was 
rather forced to withdraw my Bill. That was 
one Bill. The second one I again introduced 
in the year 1956 and that I have withdrawn 
only an hour before. And now, by the force 
of circumstances    this    Bill  which    has    
been 
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thought to De accepiaoie to aa peopier 
including the Government, I introduce and I 
am now moving for reference of the Bill to a 
select committee. Therefore, I need not say 
much o.i this Bill, since most of the salient 
features are the same as those in the previous 
ones. There is very little change from the 
previous one except that the previous Bill 
referred to the opening of orphanages where 
there were none and that was thought to entail 
expenditure on the part of the State 
Governments and therefore, the present Bill 
has been so amended as to see that no such 
expenditure is entailed on the States. But for 
that, this Bill is the same as the previous one 
and has the same purpose in view. On the 
previous Bill there was a debate in this House 
for a whole day and it received a good 
response and it was welcomed by all sides of 
the House. 

Today I will not commit the mistake that I 
did on the last occasion when I said that most 
of the Meni-bers might not have read that Bill 
and then there was a hue and' cry over that, 
that I had mis-judged the intention of hon. 
Members. Therefore, I take it for granted that 
the Bill has been read. Due to my bad health 
also I cannot make a long speech. I take it that 
hon. Members will remember that debate, that 
they have really read the Bill and that 
therefore they will support this motion for 
reference to the Select Committee. 

SHRI P. N. SAPRU (Uttar Pradesh) : Please 
explain to us the provisions of the Bill. 

SHRI KAILASH BIHARI LALL: Am I to 
go through them again? I suppose the Bill has 
been already circulated to hon. Members and I 
suppose they have read it, because as I said, I 
will not commit .the mistake that I committed 
last time of saying that hon. Members have 
not read it. I have already taken it for granted 
that they have read it. 

This measure seeks to promote social welfare 
and a salient feature of the Bill is that it 
provides for supervision and control by the 
States over these institutions. There has been 
some legislation by the States and by the 
Centre also, but all of them were made from 
the superficial point of view, remembering 
that children are misutilised, that girls and 
women are sold and so on. But none of these 
legislations paid the necessary positive 
attention to the neglected children and the 
neglected women who require such attention 
which would entail some duty upon the 1.2 
NOON State. I have for that purpose suggested 
that there should be a control board 
established in every State so that there could 
be regular inspection of these institutions. 
There is provision in the Bill for the making 
of rules and regulations in regard to the 
running of these institutions, in regard to the 
part to be played by the managers and so on. 
The various State Governments do help 
financially these institutions but they are not 
mindful 'of how these institutions are being 
carried on. At present there are school* and 
colleges run' by many parties. Government 
gives grant to these schools and colleges but 
there are definite and specific rules as to how 
much accommodation each student should 
have, what should be the dimension of a class 
room and so on. In the case of the orphanages, 
nobody bothers to see how the children are 
kept, whether they are given good 
accommodation or whether they are packed 
like sardines in one smal! room. Nobody has 
the responsibility to see to these things. It is 
for this purpose, this Bill has been brought 
forward. 

SHRI P. N. SAPRU: Are we compe- , tent to 
legislate in matters like this? This may be a 
State subject. 

SHRI KAILASH BIHARI LALL: This point 
was raised last time. I suppose the hon.    
Member was present 
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[Shri Kailash  Bihari Loll.] 
then. This point was debated upon very much 
and it was said that this subject found a place 
both in jthe State List and in the Union List. It 
was also said that if this subject was not 
covered by the two lists, then the Centre can 
legislate. Anyway, the Chair at that time ruled 
that it was in order and this measure was taken 
into consideration. The measure was debated 
for an entire day. This matter was then 
referred for eliciting public opinion. Opinion 
was also received from the public. The public 
welcomed this measure excepting, of course, 
the Christian community of Kerala and 
Madras. They perhaps mistook this to mean an 
encroachment upon their exelusive right or 
monopoly. I never aimed at such a thing. In 
the previous Bill, there was mention that the 
Government should take a secular view of 
these matters and that Government should 
only help those institutions which are run on 
secular lines, not on communal lines. They 
mistook this particular thing and they agitated. 
In the present Bill, that thing also has been 
removed and there is mention of only 
supervision and control of all the orphanages 
that exist in the land. 

I hope the Members who have made a 
study of this measure will give their opinions 
and if necessity arises, J may reply at the end. 

MR. CHAIRMAN:  Motion moved: 

"That the Bill to provide for the 
supervision and control of orphanages, 
homes for neglected women or children 
and other like institutions and for matters 
connected therewith be referred to a Joint 
Committee of the Houses consisting of 30 
members; 10 members from this House 
namely: — 

1. Dr. W. S. Barlingay, 
2. Shri Deokinandan Narayan, 
3. Shrimati   Savitry  Devi   Nigam, 
4. Shri Ram Sahei, 
5. Shri M. H. Samuel, 
6. Shri D.  A.  Mirza, 

 
7. Shri N. C. Sekhar, 
8. Shri Kamta Singh, 
9. Shri V.     Venkataramana   and 10. 

Shri Kailash Bihari    Lall (the 
mover); and 

20 members from the Lok Sabha. 

that in order to Constitute a meeting of 
the Joint Committee the quorum shall be 
one-third of the total number of members 
of the Joint Committee; 

that in other respects, the Rules of 
Procedure of this House relating to Select 
Committees shall apply with such 
variations and modifications as the 
Chairman may make; 

that the Committee shall make a report 
to this House by the first day of  the   next   
session;   and 

that this House recommends to the Lok 
Sabha that the Lok Sabha do join in the said 
Joint Committee and communicate to this 
House the names of members to be appointed 
by the Lok Sabha to the Joint Committee." \ 
[MR. DEPUTY CHAIRMAN in the Chair.] 
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SHRI AKBAR ALI KHAN (Andhra 
Pradesh): Sir, I have also great pleasure in 
supporting this measure. Those who have had 
the privilege of visiting such institutions 
outside our country and those who have 
visited such institutions in our own country 
will feel greatly depressed. There is a 
tremendous difference. The way in which 
those institutions are run, the way in which 
these boys or girls are looked after, the 
standard in which they are maintained, etc. is 
so different to those that we see in our 
country. We regret that at least in some cases 
the managers or the persons running these 
institutions make it a means of their own 
livelihood. That is very objectionable. In view 
of all these, it is highly imperative that there 
should be some law which would establish 
control and supervision over all these 
institutions and il is much better, and I feel it 
will carry greater weight if it is an Act of the 
Union, because, it will be a uniform 
supervision and uniform policy rather than 
leave it to the different States. It is on these 
two grounds that I commend this Bill for 
approval. 

SHRIMATI T. NALLAMUTHU 
RAMAMURTI (Madras): Mr. Deputy 
Chairman, I want to congratulate Shri Kailash 
Bihari Lall on the tremendous interest he has 
taken on this question of orphans and 
neglected children and for the amount of 
trouble he has taken during the past so many 
sessions to frame this Bill. Personally I wish 
to say that while J am in sympathy 



 

with all that he might feel tor the cause of the 
orphans, this Bill is absolutely out of date. 
There are States where orphanages are run 
and managed either by voluntary agencies or 
under indirect supervision of the departments 
of Government and they have so far justified 
their existence and produced results that are 
admirable. I feel that when opinions of States 
were asked recently, the States had also 
expressed their opinion with regard to 
financial difficulty. In very many States 
women's organisations have pleaded for the 
establishment of a home for neglected 
children and orphans in every district. So, the 
move is on for such institutions to come up as 
normally and spontaneously as possible. 

Looking at this Bill—it refers to a Central 
Board of Management. I do not see the 
qualifications for such members of the Board 
and their experience and in what way they are 
going to better the lot of orphans and 
neglected children by way of supervision and 
control. It is a State subject and this kind of 
legislation would infringe upon the rights of 
the States to manage their own homes and 
their own concerns. 

There is a clause in this Bill, namely, the 
Orphanages and other Charitable Homes 
(Supervision and Control) Bill, 1959—I am 
referring to clause 8—which says: — 

"Any member of the Board, or any 
officer of the Board authorised in writing 
by it in this behalf, by general or special 
order, may enter at all reasonable times any 
home for the purpose of ascertaining whe-
ther the provisions of this Act or of any 
rules or orders made thereunder are being 
complied with and may require the 
production, for his inspection, of any 
document, book, register or record kept 
therein and ask for any information relating 
to the working of the home." 

This, I think, is an inroad into the integrity of 
homes run by philanthropists,      voluntary      
organisations 

who have been in the field and who have 
done very good work in this direction. 

Then, I come to the definition of children. 
They fix the age here under clause 2(c): — 

" 'Child' means a boy or girl who has not 
completed the age of eighteen years;" 

In the Children's Act, Madras, it is said, one 
who has not completed the age of 16 years. 
There are so many differences. Again, if a 
home does not comply with the rules of the 
certificate that is granted and the certificate is 
revoked then the inmates have to be dispersed 
and that clause is very funny. It says, the 
inmate shall be: — 

"(a) restored to the custody of her or his 
parent, husband or lawful guardian, as the 
case may be, or 

(b) transferred to another recognised 
home," etc. 

This is line 35 onwards on page 5 of this 
Bill. The whole thing is vague and 
unsatisfactory. 

Then in Chapter V, it says: — 

24. "Any person who contravenes any of 
the provisions of this Act or of any rule or 
order made thereunder or any of the 
conditions of a certificate shall be 
punishable in the case of a first offence 
with imprisonment which may extend to 
three months or with fine which may 
extend to two hundred and fifty rupees or 
with both   .   .   ." 

All this is a reflection on the goodwill shown 
by voluntary agencies and organisations who 
have undertaken this work in a spirit of 
service. All homes for young children get 
registered and then after that they are not only 
homes for orphans but also educational 
institutions. They have to see to their 
education and maintain proper standards of 
health. In one way or another they come 
under the vigilance  of  certain  departments 
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[Shrimati   T.    Nallamuthu    Rama-murti] 
in the State—Health, Education, etc. Under 
those conditions there is already this vigilance 
and this supervision. Besides that, we have 
got this great organisation, the Social Welfare 
Board, which is coming into contact with all 
kinds of social welfare work done for women 
and children in various fields. Now this kind 
of Central legislation is redundant and abso-
lutely unnecessary in this field where work 
has already been done and done satisfactorily. 
There may be exceptions in some places in 
some States where managements might be un-
satisfactory and homes might be run in 
questionable ways. But it is for the State 
Government to undertake investigations into 
these homes and to rectify matters. How is 
this Central legislation going to help in cases 
where the State and State organisations have 
greater chances for contact, for first-hand 
knowledge and information and for doing the 
needful for problems relating to local condi-
tions  and  environments? 

In these days we are trying to legislate from 
the Centre for almost everything. This is a 
matter where society has to step in a great 
deal and social conditions and adjustments are 
to be studied very intensely and often on the 
spot, and therefore it is the State that should 
be made responsible, the organisations within 
the State that should be made responsible and 
they are responsible. They do not require any 
dictation from the Centre on this point and as 
such, Sir, I do not find my way to support this 
Bill, as it would be a dangerous infringement 
on the rights of the States to organise and 
conduct homes for orphans and neglected 
children which many States are already doing 
and which they are doing very well. Where 
those States are not doing, they are trying to 
come up. After all they are part and parcel of 
the Union and it is up to them to maintain the 
standard, and I cannot see how the States can 
be dictated to by the Centre as the States are 
also 

responsible parts of the Union. I feel it is a 
reflection upon the States, I feel it is an 
infringement upon their rights, and therefore I 
oppose this Bill. 

SHRI N. M. LINGAM (Madras): Mr. Deputy 
Chairman, I agree with the previous speaker 
that there is an increasing tendency on the part 
of the Centre to legislate on subjects which 
come predominantly in the sphere of .State 
legislation. It is true, Sir, that these subjects 
are also found in the Concurrent List . . . 

THE DEPUTY MINISTER OP LAW 
(SHRI   R.   M.   HAJARNAVIS) : Which 
items is the hon. Member referring 
to? 

SHRI N. M. LINGAM: I shall mention the 
items presently, but if there is any doubt as to 
whether the Centre or the State should 
legislate on a Concurrent subject, I think it 
would be wise to leave the matter to be legis-
lated upon by the State. 

Now, Sir, the hon. Minister wanted to know 
the Concurrent subjects on which the Centre is 
legislating. Only the other day the 
Government brought forward a Bill relating to 
the prevention of cruelty to animals. Then 
subjects like Co-operation are coming more 
and more within the purview of Central 
legislation. I could mention others by looking 
a little more into what the Government have 
been doing during the last two or three years, 
but I have a horror, Sir, of this tendency 
towards centralisation. 

Then, coming to the Bill before the House, 
it is a Bill which like most Bills has very good 
intentions. But I do not know how far this 
attempt to control and regulate institutions of 
this kind will be conducive to their growth or 
for the matter of that for the springing up of 
similar institutions in the country, because as 
hon. Members will be aware, private initiative 
and control by the State in these matters go ill 
together. People who are endowed with the 
good things of the world    and who are 
inclined   to 



 

start such charitable institutions shrink at the 
prospect of such institutions being controlled 
at every stage hy governmental authority." 

Then, Sir, we do not know and it would 
have facilitated discussion if this House knew 
the number of orphanages and charitable 
homes in the States in India. That would have 
given us precise data on which to decide 
whether legislation is necessary on a subject 
like this. 

Then I come to one or two provisions of the 
Bill which do not seem to have been drafted 
precisely. The lost important provisions are in 
Chapter II, and they relate to the Board of 
"Control and its constitution. Clause 5(1) 
says: "The State Govern-aient may, by 
notification in the Official Gazette, establish a 
Board of Control for the control and 
supervision of homes in the State." But the 
clause does not lay down either the number or 
the qualifications of members for a Board of 
this nature. I mention this because it is 
necessary in a matter like this that persons 
associated with social service and individuals 
who are noted for their attainments in general 
culture and their standing in the community 
are appointed as members of the Control 
Board. If it is to be a routine Board consisting 
of officials or other members of society, then 
the Board will not be able to discharge its 
functions properly. On the other hand ihe 
effect of having such a Board will be the 
reverse of what the Bill envisages. 

Then, Sir, with regard to the functions of 
the Board also the provisions are not clear. It 
only says that it shall be the duty of the Board 
generally to supervise and control all matters 
relating to the management of the homes. Sir, 
this is an omnibus provision. There is no point 
in saying that the Board shall supervise and 
control all matters, which is tantamount to 
interference in the day-to-day activities of any 
charitable home or institution. That is a thing 
which is not desirable.    I hope the Select    
Com- 

mittee would, go into greater detail on this 
clause 6 which deals with the functions of the 
Board. My own feeling is that the Board 
should have the least power for interference, 
should have the least to do with the manage-
ment of such institutions. It would suffice if 
the Board lays down tlie broad lines, lays 
down certain principles to be followed by the 
institutions. Otherwise it would be—for the 
Board—overstepping the limits envisaged by 
the mover of the Bill. 

Then there is clause 9 which relates to the 
funds of the Board. It says: 

"The funds of the Board shall consist of 
such sums as may he paid to it by any 
person or authority by way of grants, 
donations, subscriptions and the like." 

So, the Board itself is another charitable 
institution. So, the Government does not come 
into tha picture at all. Probably, the 
governmental grant for this Board has been 
omitted to obviate the need to get the 
President's sanction for the Bill. Whatever 
that be, I feel that a board of this kind will be 
absolutely ineffective. The Board, to function 
effectively, must have sufficient funds, to be 
made available to it by fhe State Government 
itself. If the States have agreed to this 
measure just to satisfy the wishes of the 
Centre, then there is no use proceeding with 
this Bill. Sir, either we should have a good 
scheme for toning up—if there is need to tone 
up—these .institutions in the country or we 
should leave them as they are. If I am to give 
my experience of the state of working of these 
institutions, I think, by and large, they work 
satisfactorily. I confess, I do not know how 
these institutions work in some other States of 
the country. But I think, Sir, the balance of 
advantage lies in leaving these institutions as 
they are, because they are already subject to 
supervision and control by bodies like the 
Central Social Welfare Board who look into 
their state of affairs before making grants. 
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SHHI SHEEL BHADRA YAJEE (Bihar):  
They are not controlled. 

SHRI N. M. LINGAM: They are not 
controlling these institutions, but they satisfy  
themselves . . . 

SHRI SHEEL BHADRA YAJEE: They do 
not have the power of supervision. 

SHRI N. M. LINGAM: They do not have 
the power to supervise. But these institutions, 
in order to earn the grants paid by the Central 
Social Welfare Board and other agencies of 
the Government, have to run properly. And 
we forget the cardinal fact that the prime 
motive behind these institutions is the desire 
of the donors or the person or persons who 
start such homes that they are run properly 
and are organised well. They do not look 
forward to any patronage either from the 
Government or from any controlling 
authority. So, the object of the Bill goes 
counter to the very purpose with which these 
institutions are started. I can understand if 
institutions come up purely for mercenary 
reasons. They stand on a different footing. I 
suppose we are dealing with institutions 
which have come up as a result of 
endowments and charities and started by 
individuals or groupa with a desire to do 
social service earnestly. 

I made a few remarks on the functions of 
the Board. So, this Board itself seems to have 
a jellyfish existence in the scheme of things. 

I now come to clause 19 with regard to the 
managing committee. According to this 
clause, 

"There shall be a managing committee 
in charge of the management of every 
recognised home and the members of the 
managing committee shall be deemed to be 
the managers of that institution for the 
purposes Of this Act." 

I do not know if it is necessary to make it 
mandatory on the part of every institution to 
have a managing 

committee. If there is a managing committee, 
then it brings in all manner of complications 
in the administration of these institutions. 
Sometimes, politics is imported into the 
working of these homes. Some large 
institutions may perhaps require 
representation from the interests concerned, 
but to make it a general rule that every 
institution shall have a managing committee 
may not be desirable. I think, Sir, that 
discretion should be given to the Board of 
Control to specify the institutions which need 
managing committees so that no hard and fast 
rule may be applied to all institutions. 

Clause 21 relates to the duty of the 
manager.    It says: 

"It shall be the duty of every manager to 
teach, train, lodge, clothe and feed every 
woman or child admitted into the 
recognised home until the woman is 
rehabilitated or the child completes the age 
of eighteen years or until the certificate 
ceases to have effect." 

Sir, this again is a redundant provision when 
the objects of an institution are clear, and 
when a certificate is issued that a certain 
institution ia duly recognised, it is not 
necessary to retain in the body of the Bill 
itself that the manager shall do certain 
functions. Sir, after all, the Control Board has 
enough power to see to the proper working of 
the institutions under its jurisdiction and it is 
this general power that will enable the healthy 
growth of these institutions. It is undesirable 
to define the duties of the manager and other 
members attached to these institutions and 
enumerate them. 

Clause 28 relates to the power of State 
Governments to make rules, which is a 
normal feature in every piece of legislation. 
Clause 29 is regarding the power of the Board 
to make regulations. Sir, I see that the rules 
made by the State Government are to be 
placed before the State Legislature. I think 
Parliament need not be bothered about the 
rules being 
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placed on the Table of this House because 
they concern only the Stat2 Governments. 

Sir, as I said at the beginning, the objects 
are very good. But the scheme of the Bill is 
not very clear; and there is the feeling that 
throughout the Bill, there is a conflict between 
governmental interference and private 
initiative in the starting and management of 
these institutions. I would only suggest that 
the Select Committee go into the provisions of 
this measure most carefully so that the growth 
and administration of such institutions in our 
country may not be hampered in any way. 

Thank you. 

RAJKUMARI AMRIT KAUR (Punjab): Mr. 
Deputy Chairman, Sir, I am glad you have 
given me a chance to say something about this 
measure. I have read and re-read this Bill and I 
confess that I am not in favour of this measure 
at all. I agree with the two speakers who spoke 
before me, that this is a matter primarily for 
the States to consider. I do not think it is right 
for the Centre to ask the State Governments to 
appoint Boards which, I am quite sure, they 
themselves are at liberty to appoint should 
they feel that such institutions as cater to the 
needs of women and children in their domain 
are not being properly run. Why do we want 
State control—State control over everything? I 
have been a social worker all my life. I know 
how much good has accrued to women and 
children through the efforts made by persons 
devoted to social service, who had taken up 
these questions. There are Children's Acts in 
every State, which can cater to the needs of 
children, which can at once come down like a 
ton of bricks on any institution that is 
exploiting children. The same applies to 
women. 

Social conscience has to be aroused in these 
matters, but I would like to reiterate with all 
the emphasis at my command an aphorism—if 
I may call it—that that State is best governed 
which is least governed. But here the 
Government of India, I am sorry to 

say, wants to bring in legislation after 
legislation and thereby kill initiative. The 
social workers and the women's conferences, 
they are the people who should be primarily 
concerned to see how much exploitation of 
women and children there is in the country. 
Have the State Governments been consulted as 
to whether they want Boards ef this nature, I 
would like to know, before we want to pass 
Central legislation for States to have such 
Boards, and I think the States will definitely 
resist the encroachment on their rights, and I 
think they will be right in doing so. I do not 
for one moment doubt the bona fides of the 
gentleman who has brought forward this mea-
sure, but several clauses of the Bill have 
already been referred to which, in my -
opinion, will make confusion worse 
confounded if this measure is resorted to.   
Here we are asking that— 

"it shall be the duty of every manager to 
teach, train, lodge, clothe and feed every 
woman or child admitted into the 
recognised home .   .   ." 

Well, there are the societies that are registered 
under the Societies Registration Act and it is 
incumbent on them to do all this. Why then do 
we, from the Centre, want to interfere in this 
kind of thing? I do not know how many 
homes for children and how many homes for 
women in this country are being badly run. 
Have we got any data at all in our possession? 
I know of hundreds that are extremely well 
run. I know it for a fact because I happen to be 
a member on the governing bodies of some of 
these homes, and I resent interference by the 
State, because the managers will be dictated to 
as to what is to be done and what is, not to be 
done. Then the Statement of Objects and 
Reasons says: 

"So far as the constructive side is 
concerned, no existing orphanage or 
charitable home is to be disturbed, but only 
its management is sought to be regularised 
through a managing committee to be 
elected as described." 
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[Rajkumari Amrit Kaur.] Now, if a home 
is working well, its management is naturally 
good. Why do you want to regularise it? What 
right have you to regularise it? After all, for 
these institutions it is the public that donates. 

SHRI AKBAR ALI KHAN: There are some 
institutions which require supervision and 
control. 

RAJKUMARI AMRIT KAUR: May be, I do 
not know, but the moment you get these 
Boards, that are supposed to look into this, 
that and the other, they will gradually interfere 
with everything, and it is bad; it is bad to kill 
private initiative; it is altogether bad, to have 
State control over everything. Leave it to the 
women's organisations, the voluntary 
organisations, to put their house in order; 
appeal to them to do it; bring the facts which 
you have in your possession to the notice of 
these organisations, to the notice of the States, 
if necessary, but do not pass enactments like 
this. What is the point of wasting money on 
Select Committees to go into this kind of Bill? 
Literally it is waste of money, waste of time, it 
is interference with private endeavour which, 
in my opinion, is something that India today 
can be proud of. We can raise our head high in 
the international world and say that our 
women, in particular, are devoting their 
attention to social service. No country in the 
world perhaps has got a Social Welfare Board 
at the Centre, which looks after this type of 
homes, which, if any is badly run, can at once 
say that no more grants can be given to it. The 
Central Social Welfare Board has got its 
branch boards in the States. They can go to 
the States concerned and say: This 
organisation or this particular home is being 
badly run, the inmates are being exploited; 
please see to it that you take action against it 
at once. It is within the power of the State to 
do this. Why then do we want legislation of 
this kind? I am wholly opposed to this kind of 
legislation being brought in or sought to be 
brought in, which infringes on the rights of the 
States  and  gives a 

very bad name to private endeavour in this 
country. I venture to submit that private 
endeavour, voluntary endeavour in this 
country, has got a proud record of service. If 
there are some institutions that are badly run, 
well, it is the duty of the Social Welfare Board 
to bring it to the notice of the State concerned, 
to the notice of the authorities concerned, and 
they should be penalised, and there is enough 
legislation in the States today, for every State 
to be able to take action against homes and 
institutions that are being badly run. There ls 
no reason why this kind of Bill should be 
brought in and therefore there is no reason for 
it to be recommended to a Select Committee. I 
oppose the motion. 
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MR. DEPUTY CHAIRMAN: You may 
continue after lunch. There is an 
announcement by the Minister of 
Parliamentary Affairs. 

ANNOUNCEMENT RE GOVERNMENT 
BUSINESS FOR THE WEEK 

COMMENCING 24TH AUGUST, 1959 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARAYAN SINHA): 
With your permission, Sir, I rise to announce 
that Government Business in this House for 
the week commencing 24th August, 1959 will 
consist of— 

1. Discussion on    the    Resolution 
approving the Proclamation issued 
by the President under Clause (i) of 
Article 356 of the Constitution in 
relation to the State of Kerala. 

2. Consideration and return of the 
International Monetary Fund and 
Bank (Amendment) Bill, 1959, as 
passed by Lok Sabha. 

3. Consideration  of  any  item  of 
Government Business carried over 
from today's Order Paper. 

4. Discussion on Food Situation in 
the country on a motion to be 
moved by Shri Bhupesh Gupta on 
Thursday, 27th August, after the 
question hour. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-30 P.M. 

The House   then adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at half 
past two of the clock, MR. DEPUTY 
CHAIRMAN in the Chair. 

THE ORPHANAGES AND OTHER 
CHARITABLE HOMES (SUPERVISION 
AND CONTROL) BILL, 1959— continued 

 


